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Mr. Depat7-Speaker: AU the other 

amendments are barred on accoimt of 

the adoption of this motion.

MESSAGES FROM THE RAJYA 

SABHA

Secretary; Sir, I have to report the 

following messages received from the 

Secretary of the Rajya Sabha;

(i) “In accordjmce with the pro­

visions of rule  125  of the Rules 

of Procedure and Conduct of Busi­

ness in the Rajya Sabha,  I am 

directed to inform the Lok Sabha 

that the Rajya Sabha, at its sitting 

held on the 18th December, 1954, 

agreed without  any  amendment 

to  the  Preventive  Detention 

(Amendment)  Bill,  1954,  which 

was passed by the Lok Sabha at 

its sitting held on the 13th Decem­

ber, 1954.”

(ii)  “In  accordance  with  the 

provisions of sub-rule (6) of rule 

162 of the Rules of Procedure and 

Conduct of Business in the Rajya 

Sabha,  I am directed  to  return 

herewith  the  Tea  (Amendment) 

Bill, 1954, which was passed by the 

Lok Sabha at its sitting held on 

the  14th  December,  1954,  and 

transmitted  to  the  Rajya  Sabha 

for its  recommendations  and to 

state that this House has no recom­

mendations  to  make to  the Lok 

Sabha in regard to the said BiU.”

(iii) “In  accordance  with  the 

provisions of sub-rule (6) ot rule 
162 of the Rules of Procedure and 

Conduct of Business in the Rajya 

Sabha,  I  am  directed  to  return 

herewith the Indian Tariff (Third 

Amendment)  Bill,  1954  which 

was passed by the Lok Sabha at 

its sitting held on the 14th Decem­

ber, 1954, and transmitted to the 

Rajya Sabha for its recommenda­

tions and to state that this House 

has no recoiomendations to make 

to the Lok Sabha in regard to the 

said BilL”

(iv)  “I  am  directed  to infonu 

the  Lok  Sabha  that  thf!  Rajya 

Sabha, at its sitting held on the 

20th December,  1954,  has  passed 

the following motion:

M o tio n

That this House  conciirs in the 

recommendation  of the Lok Sabha 

that  the  Joint Committee  of  the 

Houses  on the Bill to  amend  and 

codify  certain  parts  of  the  law 

relating to minority and  guardian­

ship among  Hindus be  instructed 

to  report on or  before the  31»t 

March, 1955.’”

The Lok Sabha then adjourned tiU 
Eleven of  the  Clock  on Wednesday, 

the 22nd December, 195t




